
I 

CENTRAL ADMINISTRATIVE TR1BUNA 	 * 

) 	 GUWAITATI tliblt.  
GUWAIIATI-05 

(DESTRUCTION OF RECORD RULES, 1990) 

£ZtP- 

/W4 
IND - 
	No.1 

	

ItP-H/ 	I sP-i 	RA4j- 

	

Qq7/; 	EPIDi 

Orders Sheet. 	
V.  j . & .,/, 9... . . I'g . ... . 	... . . . .to,.... 	•. 

Judgment/Order dtd L2 91 	.. . ,.Pg 

Judgment & Order dtd 	Received from H.C/Supreme Court 

• . • _1 	5 ......... . . 	.   

	

(D 	. . 	. ..... • 1•• .tO. . 

•. ....Pg ...1,.,....,.,.....,.to .......•••••••• 

R 	. . ! oloA.. to. . .. . . . . ..Pg. ..1.. .... •1 	• 

7'  • 	S •.. 	 . 	• . 	 .Pg, . . . 	. . o ...., •... .to. .., . •,•• 

Re 	 i 	 to....,...,......... 

Re l)r..,...... . to 

..10.•An 

11 Isvle  o of Ap)ea.raflce. 	• 	•.•••• •..•. . . . 

Act itional Affidavit.. . 	.•... 	•• 	.. 	. ..... . • .. 	,. . •.. 

Wr tten Arments .• . 	. 	 ... ..... ..,•..••••• 

A. endernent Reply by I.espoidexits 

............ 

 

A endment Reply filed by the Applicant 

16 C unter Reply . . 	• 	. 	 . . . 	... \"\.•. 

SECTION OFFICER (Judi.) 

V 



' .5 

CENTRAL AVINITFATDJE TPJWNAL ; GUAHATI 13ENCH : GUWAHATI 

•ORIG INAL AP?LN .NO. 	 OF 1995 	
. 

TiiNSFER A.?LW/.NO, 	 OF .4.995 

CONT EATIF APP1 1N0. 	 OF/1995 IN 	NOR ) 

REVIEW APPLI'$NO. 	 OF/'1995 (IN 	NO 	) 

MISCPEtIiI6,N NO. . 	 ofr 1995 (IN 	NOA 4 

pill.; 	 . APPLICANT(S) 
A 	 .. . 
	-vs- 

 

• . . . • . . e.. 6 • •.• . .-. . p Ci__. a 0 Dt ) . • - IR Ci). RESPONDENT (S) 

For t he Ap p11 csnt (s)  

I 

For the Respondent(s) 	M. 

	

•. •. . I • • • • • • I I I S • S S • • • Ø. S S • S I • S 	• S • S S • • I S S I S S S • I S S I • S I S • I • • • I I I p5 I • p p • • • • . i 
OFFICE NOtE 	 EATE 	 ORDER 

•5•SS•5 •....I.......I.5..S.I •'•I•sI.i•S•Ipi•ØS 

	

15.9,95 	Learned counsel Mr 0.P.8hatti moves 
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this application. Learned Sr.C.G.S.0 Ir 

S.A.i, is present for the respondents. 

TheY a5p.licant has impugned the 

transfer order F.NQ..122-2/86-CCRAS/Estt. 

dated 10.7695 (Mnexure-D of the appli-

cation) transferring him from Itanagar to 

Ziro.-I find that there is no case for 

scrutiny and decision .relating to his 

transfer. The iounds given by the appli-

cant'ère .humanitari,an-rid personal grounds. 

These may. b'e bonsidered by the appropriate 

authority. o'f the department in hich the 

applicant is serving. The other ground is 

that he is a person from outside North 

Eastern Region and since he has served, in 

the North Eastern Regioh for a long time 

he is to be posted to a place of ,  his 

choice. This matter may also be considered 

by the respondents if the applicant 

exercises his choice of place of postings. 

The application is therefore not enter-

tamed. Houever, the respondents are 

directed to consider the representation 

dated 22.7,95 (Annexure F tothpplicati 
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15.9.95 	smpatheticaly and dispose it:.of,uithin 

one month ,from,.today. The y  tdspond. ents 

are also diec.ted to retain the applicant 

jn Itanagar'till disposal or his af'ore- 

	

. 	 J 	said representatioti. 

• 	 • •Thapplid'ation is disposed of as 

I indicated abrn''. 	•. 
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2SEPi 	/eA 1"LY 
NTHqqTRAL IWNINISTRATIVE TRIBUNAL : AT GLP.'TAHATI 

- Shri 	kaSingh 	- 	Applicant 

-Versus- 

The Uni on of India 	 3 and Others. 	 - 	'Respondents 

cc 
• I N D E X OF P A P E R S 

S1.No. Description of Papers 	 Annexures Page No. 

1. 	Application 	 i to 14 

• 	 2. 	Copy of Office Order No.9/81 

dated 12.8.81 issued by the 

respondent No.4. 	 A, 

a. 	Copy.of prescription dated 

7.10.93. 	 B 

Copy of Medical certificate dated 

25.7.95 issued by Medical Officer-

-in-charge.(Itaort Dispensary, 

GeneraiHospital,)Naharlaun. 	C 

Copy of office order No.507/95 

dated.  10.7.95 (impugned order) 

issued by the respondent No.3 	D 

64 	Copy of letter dated 21 .7.95 issued 

by respondent No.4 to applicant. 	E 

Copy of representation dated 

• 	- 	 22.7.95 submitted by applicant 

• 	to the respondent No.2. 	 F 	22r 2.3 

•Copy of letter dated 3.8.95• 

issued by respondent No.4 to 

t411( 	applicant. 	 G 

Contd-2.. 
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9. 	Copy of reply dated 5.8.95 

• 	 of applicant to respondent No4 	H 	2 

• 	 101, 	Copy. of D.0. Letter dated 
- 	

2.6.1986. 	 • 	 I 

11. 	Copy of Gynae Registration Card 

• 	 of the wife of applicant issued 

• 	 by Ram Krishna Mission Hoâpitai, 

• 	 Itanagar. 	 3 	• 	• 
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IN THE CENTRAL ADIINISTRATIVE TRIBUNAL : AT GUWAHATI. 

BETWEEN 

Shri Dwarika Singh, 	 Nj 

Son of Late .Rudal Singh, 

resident of RRC (Ày), 

Itariagar... 

a.. Applicant. 

-And- 

1. 	The Union of India, 

represented by the Secretary 

to the Ministry of Health and 

family Welfare, Govt. of India, 

New Delhi. 

Director, Central Council 

for Research in Ayurveda and 

Siddha, J.L.A.B.C. 

A.B., No.61-65 9  Institutional 

Area, Opp.'D' Block, Janakpuri, 

New Delhi- 58, 

30 	The Deputy Director, 

Central Council for Research 

Contd-2... 
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• 	in Ayurveda and Siddha, 	ij 

J.L.N.B.C.H.A.B... No, 61-65, 

Institutional Area, 

• 	 •Opp.'D' block ,Janakpuri, 

New Delhi-58 

0.4The Resident Officer -In-Charge, 

RRC (Ayurveda), Itanagar. 

Respondents 

DETAILS OF APPLICATION : 	- 

1. Particulars of the AppJ 

Name of the applica9c 

Name of father 

Designation and Office 

in which employed 

• ca 

I 

I 

I 

nt: 

Shri Dwarika Singh 

Late Rüdal Singh 

iver, the Resident 

Off! cer-in-Charge. 

Office Address 	 : The Resident Officer- 

Incharge,RRC(Ay), 	- 

Itanagar. 

v). Address for Service of : The Resident Officer-Inchar-

all notices. 	 -ge,RRC(Ay),Itanagari, 

Arunachal Pradesh. 

2. Particulars of the Respondents : 

I) Name and/or designation of the 

• 	Respondents :- 	• 1. 	Union of India, 

• 	 • 	• 	 represented by the Secretary 

Contd-3... 
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to the Ministry of Health and 

Family Welfare,Govt. of India, 

New Delhi. 

26 	The Director, 

Central Council for Research 
1. 

in Ayurveda and Siddha, J.L.N.B.C.A. 

B. ,No. 61-45, Institutional Area, 

Opp.-'D' Block, Janakpuri, 

New Delhi- 58. 

The Deputy Director, 

Central Council for Research 

in Ayurveda and Siddha, XXX. 
1. 

J.L.N.B.C.A..B., No.61-65, 

• Institutional Area, Opp'.-'D' Block, 

Janakpuri, New Delhi-58. 

The Resident Officer Incharge, 

RRC (Ayurveda), Itanagar. 

Office address of. the 	As above 

respondents. 

Address for Service of. : A above 

all notices. 	 • 

• . 	3. 	Particulars of the.Order against which applications 

i'made:-•. 	
.•. 	;.. 	. 

The application is made against the following 
• 	 • Order. :- 	 • 	 . 	 - 

• 	 Con.td-4... 
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Order No. 

Date 

i.ii) Passed by 	 : 

iv) Subject in.brie±' 	: 

V 	 c. 

• 	 c1s 
507/95 

10th July, 1995 

Deputy Director (dmn.) 

Transfer of the applicant 

from RRC,Itanagar to 

THCRP, Zero. 

40 Jurisdiction of the TrIbunal : 

The applicant declares that 
• 	 the subject matter of the Order 

against which he wants red-

-ressel is within the Juris-

-diction of the Triburial. 
V V V 

	

. 	Limitation: 

The applicant further declares 

that the appiicatioii is within 

the limitation prescribed in 

Section 21 of the Administra-

-tive Tribunals Act, 1985. 

	

6. 	Facts of the Cases:- 	 V 

I) ThatU"I the.office Order NO.9/81 dated 

12.8.81, the applicant was appointed as a 

driver in Regional Resenrch Centre 

(Ayurveda) , I tanagar, Arunachal Pradesh with 

effect from 9.9.1980 on probation for a period 

Of twO years. and temporarily by the respondent 

No.4. 

Contd-5.. 
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A copy of the said office order 

is annexed hereto and is marked as 

- 	 Pnnexure-A. 

That the applicant begs to state that on completion 

of aforesaid probation period to the satisfaction 

of all concern, the service of the applicant regulari-

-sed by the Respondents and the whole e.i-e of the 

applicant as driver is without any blemish. 

That the applicant begs to state that in the last 

part of the year 1993,  the appiicnt suffered from 

tuberculosis and accordingly, he started the treatment 

at Central Heath Service, Itanagar which continued 

till November, 1994 .As there was no improvement, 

the applicant started the treatment of Medical 

Officerrin-charge, Itafort Dispensary, General 

Hospital (Naharlagun) and still the petitioner is 

under treatrnent.The Medical Officer, Itafort 

Dispensary advised the applicant to continue the 

treatment and regular check up with other necessary 

investigations from time-to-time. in addition to 

above, the applicant has been advised to avoid the 

extreme cool climate, stress and strain. 

The copies of the prescription 

dated 7.10.93 and the Medical 

certificate4 dated 25.7.95 are 

annexed hereto and are marked as 

Annexures-B and C respectively. 

Contd-6... 



iv) That suddenly oi27.19., the applicant received 

a letter from the respondent No.4 	therewith 

an office order No.507/95 dated 10.7.95 issued by 

the respondent No.3 transferring the applicant from 

Itanagar to Ziro and the applicant was ftrther 

required to submit D.WT.A. Bill within 10 days from 

the date .  of receipt of the said 'letter, 

The copies of the office order 

No.507/95 dated 10.7.95 and letter 
21--r 

dated 27,4- 49. are annexed hereto 

and are marked as Annexures-D and 

E respectively. 

That the applicant begs to state that on receipt 

of the aforesaid letter as well as the office order 

trarisfering the appli cant, the appli cant submi tted 

a representatIon to the respondent No. RXd on 22.7.95 

requesting for transfer to a plain area preferably 

RRI (AGA Patna,jhar) and further, he be allowed 

to serve at Itanagar till he' is posted at a place 

of his choice for the reasons and grounds alluded 

therein1 

A copy of the said represen -ta-

-tion is annexed hereto and is 

marked asAnnexure-F, 

Contd-7... 
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vi) That in the meantime, the applicant further received 

a letter dated 3.8.95 issued by the respondent No.4 

asking him to submit his advance bill immediately 

for arrenging the payment and in reply, the applicant 

by letter dated 5.8.95 intimated the respondent No.4 

that his representation before the respondent No.2 

is pending for considerati4nd accordingly, the 

applicant may"not be released before the disposal of 

' the representation. 

The copies of the aforesaid letters 
- 	

are annexed hereto and are marked 

as Annex res-G and H respectively. 

0 

'vii) That the applicant begs to. state that no doubt, 

the transfer is an incident 

of service, however, the power of transfer must be 

exercised honestly1  bonafide and reasonably. But, in 

the instant case, the exercise of power is based 

on extreniou consideration in as much as the transfer 

of the applicant has been made in violation of the 

D.O. letter No. 6/22/SG/Estt.(Pay)II, dated 2.6.1986 

and D.O. No.20014,3/83-E.IV dated 14.12.1983 wherein, 

it is inter alia provided that on completion of 

tenure of serviáe in North Eastern Region, the officers 

• 

	

	 and/or employees may be considered for posting to 

station of their choice as far as possible. In the 

- 	
: - insta-nt case, prir to the impugned order of transfer 

Contd-8... 
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- no chance or opportunity was given to the applicant 

asking hith for posting to the station of his choice. 

Further more, nothing can be implied on readng 

of the transfer notice that the posting ofthe appli-

-cant to the station of his choice was asked for and 

the posting to such station was not possible and 

as such, the tranfer order is liable to be quashed. 

A copy of the said D.O. letter 

dated 2.6.1986 is annexed hereto 

and x is rnrked as Annexure-Io 

v1±±)That the applicant begs to state that the Service 

Rules applicable to the applicant do not prescribe 

any kiid of apeai and/or representation against 

such transfer. However, the representation submitted 

by the applicant to the respondent No.2 requires sym-

-pheticconsideration by the respondent. No.2 • In his, 

representation, the applicant apart from questin' 

the validity of the transfer order on the basis of 

lk the guidelines or instructions issued by the Central 

Govt. also submitted that the applicant is a tuber-

-closis patient and his transfer at a cool and high 

altitude station like ZIro would result in more suffer-
children 

-ing ; that three/ 	of the applicant have been 

studying atKendriya Vidyalaya in 5th, 3rd and 2nd 

standard respectively but there is no Kendriya vidyalaya 

School at Hapeli,Ziro and as such, the future of his 

children would be ruined and that the wife of the 

applicant has equally been facing the pregnancy 

Contd-9... 
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problems. The nan-consideration of the representa-

-tionby the respondent No.2 has resulted in mis-

carriage of justice. 

That the applicaht begs to state that if the 

applicant is transferred to Ziro in pursuance of 

the order issued by the respondent No.3, the life 

of the applicant would be in peril considering his 

state of health..The applicant has been advised by 

his attending physician that he has to contine 

the treatment and regular check-up with other 

necessary investigation and to avoid the extreme 

cool climatic condition. Zjrois a very cool place 

which may be fatal for the applicant and as such, 

the impugned transfer orderis lIable to be stayed 

and/or 'quashed. 

That the applicant begs to state that apart 

from his poor health, thre ,e children of the appli-

-cant have been studying in Kendriya Vidyalaya at 

•Itanaar, There is no facility for the children 

of the applicant to continue Or to persue the 

study inas much as in Zero there is no Kendriya 

Vidyalaya. In addition to above, the half yearly 

cam. of the children of applicant is scheduled 

in the month of December, 1995 and accordingly, 

the str transfer of applicant at this juncture 

would affect the carter of the children of applicant 

severely. 	 • 	- 

Contd-1 0. 
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xi. 	That the applicant begs to state that appart 

• 	 from the aforesaid problems, the applicant is 

• equally facing the problems of his pregnant wife. 

The delivery of child is expected within 2/3 

months. At present the wife of the applicant is 

under the care of Ram Krishna Mission Hospital, 

Itanagar and she requires rest, care and proper 

attendance..If the petitioner is transfered it 

would result in intolerable hardships. 

A copy .ôf Gynae WXXXR4 Registra-

-tion Card is annexed hereto and is 

marked as Annexure-J. 

xii, 	That the applicant begs tostate that further 

the transfer of the applicant has not been made in 

exigencie.s of service or in public interest in 

as much as the order does not depict such recital. 

Furthermore, the order of transfer has not been 

passed by the competent authority.In the instant 

case, the respondent No.2 is the competent 

authority to make the transfer order and not the 

respondent No.3 who passed the impugned order of 

transfer. 

xiii. • That the applicant begs to submit that under the 

facts and circumstances of case, the impugned order 

of transferls without jurisdiction and malafide 

and as such, the I am is liable to be quashed and/or 

declared illegal and void ab-initto. 

Contd-11.. 
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7. RELIEFS SOUGHT- 

In view of the facts mentioned 

in para 6 above, the applicant 

prays for the following reliefs- 

• 	 (a) the impugned order of 

• transfer dated 10.7.95 issued 

respondent No.3 may kindly be 

quashed. 

80 INTERIM ORDER,IF PRAYED FOR : 

Pending final decision on the 

application, the applicant seeks issue 

of the following interim order- 

the impugned transfer order dated-

10.7.95 may kindly be stayed.If the 

impugned Order is not stayed the 

same would uproot a family, cause 

irreparable to the applicant and 

derive hIm to desperation. FUrther, it 

• 

	

	would disrupt the education of his 

thildren and lead to numerous other 

• 	complications and problems and would 

/ 

	 result in hardship and demoralisation. 

• • • Still the applicant has not been rele- 

• 	-aaed and as such, there is no impedi- 

-ment at all for stay of the impugned 

'order of transfer dated 10.7.95. 

Contd-1 2... 
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Details of remedies exhausted.- 
	 Cl/ 

The applicant declares that he has availed of 

all the remedies available to him under the 

relevant service rules, etc. 

(1) That no appeal or statutory representation has 

been provided under the service rules applicable 

to the applicant against an order of transfer. 

However, a representation was submitted to the 

respondent No.2 on 22.7.95 and the same has not 

been disposed of. 

Matter not pending with any other court, etc. 

• 	 The applicant further declares that the matter 

regarding which this application has been made is 

not pending before any Court of law or any other 

authority or any other Bench of the Tribunal. 

114 Particulars of Bank Da-ft/Postal Order in respect 

- 	of the Application Fee :. 

Number of Indian Postal Order 	03 	4G2- 

Name of Issuing Post Office  

Date of Issue of Postal Order- 	9 

Post Office at which payable - 

12. Details of Index 

An index in duplicate containing the details of 

the documents to be relied upon is enclosed. 

41 	

Contd-13.. 
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13. List of enclosures :- 

Copy of Office Order No. 9/61 

dated 12.8.81 issued by res- 

pondent No. 4. - Annexure-A 

Copy of prescription dated 

7,10.93 . - Mnexure-B 

Copy of Medical Certificate 

dated 25.7.95 issued by Medical 

Off! cer-iri-charge, I tafort Di spen- 

-sary ,General Hospital(Naharlagun). - 	 nnexure-C 

Copy of Office Order No.507/95 

dated 10.7.95. - Annexure-D 

Copy of Letter dated 21.7.95 

issued by respondent No.4. - .Ayinexure- 

Copy of representation submitted 

by the applicant. -Annexure-F 

Copy of letter dated 3.8.95 issued 

by the respondent No.4. - Annexure-G 

Copy of Letter dated 5.8.95 of 

the applicant addressed to 

respondent No.4. - .Annexure-H 

Copy of D.O.Letter dated 2.6.86. - Annexure-I 

Copy of Gynae Registration Card. - Annexure-J. 

Contd-14.. 
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V E RI F I C A TION 

I, Sri Dwarika Singh son of Late Rudal Singh, 

aged about -31 years, working as driver, resident 

of R.R.C.(Ay), Itanagar, do hereby verify that the. 

contents, from I to 13 are true to my personal 

knowledge and belief and that I have not suppressed 

any material facts. 

Place :Guwahafi. 

Dated - 11.9.19950 

Cr 4~ 

V-- 4 
	 Signature of Applicant, 



Sd/-Illegible 
(Dr.V.K.Singh) 
Officer-in-Charge. 

To, 

Shri Dwar.ika Singii, 

Driver, R.R. C. (Ay.) 

New Itanagar, 

Arunachal Pradesh. 

- ) 

Annexure-A 

REGI ONAL }ESEARCH CENTRE (AYuRvEDA) 
NEW ITANAGAR -79110, ARUNACHAL PRADESH - 

(Under Central Council for Research in Ayurveda and Siddha, 

New Delhi- an autonomous organisation constituted by Ministry,  

of Health and Family Welfare, Govt. of India). 

No.F.5-11/81/RRC/ITA, /Estt. 	Dated.12.8.81 

OFFICE ORDER NO.9181. 

Shri Dwarika Singh is hereby appointed as Driver in 

Regional Research Centre (Ayurveda),New Itanagar, Arunachal 

Pradesh w.e.f. 9.9.1980 on a pay of ..26O/- p.m.in the scale 

of Pay Rs.260-6-326-EB-8-350 plus other allowances as admissi-

ble under rules. 

His services are temporay and liab)e to be terminated 

with one month's notice from either side. He will be on 

probation for a period of two years. 

Other rules regulation not enforced herein or in the 

offer of appointment Issued vlde this Office Memo No.5-1/80/ 

RR/ITA/Estt. dated 8.9.90, but promulgated by the Govt. 

from time to time will be applicable in his case. 

Contd-2.. 
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Copy to :- 

The Director, Central Council.fQr Research in 

Ayurveda and Siddha, New Delhi for kind information 

and necessary action please. 

Office Order file. 

Personal file. 

4 

	NIA 	
(Dr.V.K.Singh) 

Officer-in-charge. 



DF. J. ' SHARMA, C.M.O. 
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2526.R 

Phone :2407 

M. B. B. S. (Amc) 

Medical Officer, Jfr Itafort Dispensary 
.GeneraI Hospital,(ffaharIagun). 

Regn. No. 11272 	 Date 	 EI. , 

44 

1• . • 

• 	. 

1'  

• 	. 

. w. 	 j 

r 

Si.. 



4 

)1. 
92 

Anriexure-D. 

CENTRAL. COUNCIL FOR RESEARCH IN 

.AYIJRVEDA AND SI DDHA 

J.L.N.B.C.H.A.B.,No.61-65,Institutional Area 
Opp. 'D' Block, Janakpuri. ,New teIhi -58. 

F.No,122_2/86-CCRAS/Estt. 	 Dated- 

OFFICE ORDER NO. 507/95 

The following employees of the Council are hereby 

transferred with immediate effect in the same capacity 

as indicated below :- 

S.N./Name of the employee Pr orn ML To 	Remaks, 

Sh, Rudal Singh, Driver THCRP,Ziro RRC, He is not entit 
Itaria- led to Th/Da -_ 
-gar. and joining 

tiiiie as the 
transfer has 
been made at 
his own request 

• 	 to move only 
after reli ever 

Sh.D.Singh, Driver 	RRC., 	THCRP, joins. 
Itana- 	Ziro 	TA/DA and join- 
gar* 	 ing time is 

admissIble as  
per rules. 

Sd/-Illegible, 
(A.L . VACHHER) 

Deputy Director (Adrnn.) 
for Director. 

To, 

Sh. Rudal Singh, 
Driver, THCRP,Zior 

Sh. D. Singh, Driver, 
RRC(Ay. ) , Itanagar. 
(Through 1. Res. Officer Incharge,RRC(Ay),Itanagar) 

V 
	 • 2. A.R.O. Incharge,THCRP,Ziro). 

CO 
Contd-2.. 
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Copy to :- 

The Astt. Res. Officer Incharge, THCRP(Ay.),Ziro  with 

the request to relieve Sh.Rudal Singh, Driver to join 

at the place of posting immediately. His Service Book/ 

Leave Account/LPC may be sent to the place of posting 

immediately after his release. 

The Res. Officer Incharge, RRC(Ay.) ,Itanagar with 

the request to relieve Sh.D. Singh, Driver to join at 

the place of posting immediately. His service Book! 

Leave account/LPC may be sent to the place of posting 

immediately after his release. 

Accounts Officer, CCRAS,New Delhi. 

Ad.O.(V&E)/Pd.O.(A&B). 

Adrnn. Section/Budget Section/O.S.(E). 

Computer Cell. 

Office Order file. 

8 1  Accountant-I & II. 

-) 

Sd/-Illegible. 
f or Director 
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- 	 Annexure-E. 

REGIONAL RESEARCH CENTRE (AY) 
ITANAGAR 

No.11 '-5/80-RRC/Ita/B?/2024 	Dated 21 .7.95 

To, 

Shri D.Singh,Driver, 
RRC(Ay),Itanagar. 

Sub:- Advance TA/DA in connection with transfer 
regarding -. 

I am enclosing herewith an Office Order No.507/95 

F.No.122-2/86-CCRAS, Estt. dated 10.7.95 received from 

4hë Council in connection withyour transfer from RRC(Ay) 

Itanagar to THCRP,Ziro and you are requested to submit 

your TA/DA bill within 10 (ten) days from the date of 

the receipt o± this letter. 

Encl.-As above ; 
	

Sd/-Illegible, 
21.7.95 

(Dr.V.K.Singh) 
Offi cer-in-0hare. 

Copy to :- 

The Accounts Section of the Centre for necessary 
action. 

(Dr.V.K.Singh) 

Off! cer-in-charge. 

f 

KVIQ 



To, 

The Director, 
C. C.R.A.S. 
New Delhi. 

Annexure -F. 

(Through the proper Channel) 

Sub:- Transfer posting at choice place as per facility 
provided by the Govt. to the employe serving in N.E. 
Region regarding. 

Sir, 

With reference to your office order No.507/95 F. 

No.122-2/06-CCRAS/ESTT, Dtd.10.07.95 and letter No.11 -5/80 

RRC/Ita/PF/2024, dated 21/07/95 of the incharge RRC(AG) 

Itanagar A.P. regarding the above mentioned subject. I beg 

to submit a.few lines for your kind consideration and 

sympathetic action as under. 

That Sir, I am serving in the N.E. region since 1980 

and has, completed the tenure more that the period require 

to transfer an employee at or nearest to choice place as 

mentioned in the Govt. order.No.ON.No.20014/3-E iv, dated 

the 14.12.1983. of ministries of Finance department of 

expenditure and D.C. letter No.8/22/80/estt(PAR) dated. 

2.6.1986. From the secretary ministry of personnel and 

training, administrative reformed and public grievances 

and pension (Copy enclosed for your ready reference Sir). 

That Sir, I am a patient of, suffering from respIratory 

touble and taking the treatment. If I will be t2ansfer at' a 

cool and high altitude stationZ% like Ziro, I will suffer 

more and it would may cause vital sufference to my health 

and life. 

Contd2.. 
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That Sir, my three children are studying at Kendriya 

Vidyalaya No.11 Itanagar in class Vth,IIIrd and II but 

there is no Kendriya Vjdyalaya school at Hapoli. Asuch the 

future of my children will suffer a lot and mear carrer may 

be ruined. 

Beside it my wife has pregnency of 4-5 months and she 

is facing trouble due to it. 

Under the circumstance mentioned as above it is there-, 

foremost humbly and earnestly request to your honour that 

I may kindly be transferred in a plain area R.R.I(AG) Patna, 
Bihar as in this nearby institutions of this council as per 

provisions laid down in the above said Govt. order-for which 

I will be ever grateful to your honour, otherwise I may 

kindly, be allowed to serve at R.R.C..(AG) Itanagar till 
my posting at above said choice places. 

I hope my this simple and genuine request will be 

considered sympathetically onhumanitarian ground at an 

earliest possible fromyourgoodelt. 

With best regard. 

Yours faithfully, 
Sd/-Illegible. 

('Sri D.Singh 

• 	
Driver R.R.C.(AG) 

,. 	
Itar?ar A.P. 



Annexure-G 

REGIONAL RESEARCH CENTRE (AYURVEDA) 
I TANAGAR 

No.11-5/80-RHC/Ita/PF/2070 	Dated :3.8.95 

To, 

Shri D. Singh ,Driver, 
RRC(Ay),Itanagar. 

Sub:- Advance TWDA  in connection with transfer 
regarding- 

With reference to this Office letter even No.2024 

dated 21 .7.95, You have not submit the TA/JJA advance 

claim till date. You are therefore requested again to submit 

your advance bill immediately for arranging payment. 

0therwise you may be relieved without TA/DA advance 

and this Centre may not be responsible for non payment 

of advance TA/D. 

G c 1  
Sd/-Illegible, 

4.8.95 

(Dr.v.K.singh) 
Offi cerinCharge. 



• 	 Qc 
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- 	 Annexure- H 
To, 

The Incharge, 
R.R.C.(AY),Itanagar, 
Arunachal Pradesh. 	 Dated. 5.8.95. 

Sub :-Submission of Advance transfer T.,JD.A.Bill-Reg. 

Sir, 

With reference you letter No.11-5/80-RRC/Ita/PF/2070 

dtd.03.08.95 retarding the above mentioned subject I am to 

say that I never asked for my transfer ani the order issue is 

against the provision of the Govt. order of Transfer Policy 

in N.E.Region which has already been represented through 

proper channel before this tansferring authority the Direc-

-tor of the council which is well in your good knowledge. 

Hence the question for submission of advance transfer 

T.A.D.A. Bill before receiving any response in this connec-

-tion from the council does not arise and I also may kindly 

be not released before finalisation of my case from the 

council. 

Thanking you sir. 

Yours faithfully, 

Sd/-I ilegi ble. 
(D. Singh)Driver 
R.R.C.(Ay). 

Copy to - 

The Director, CCRAS New Delhi 
for his kind information and necessary please. 
The General Secretary 'RE.WA' 
Madras 
The President Co-ordination Committee of 
Central Govt. 4nployees @.Worker Itanagar A.P. 



Annexure- J 

Copy of D.O. Letter No, 6/22/80/stt/(Pay)II,dated 

2nd June, 1986 from Shri K.Ramanujam ,Secretary, 

Ministry of personal and Training. Administrative 

Reforms and Public Grievance and Pension. 

During his visit to the North Eastern Region as also 

the Tribal kreas in the various part of the country, 

the Prima Minister has found that bright and motivated 

officers are rarely posted to thOse areas. Officers 

are not quite anxious to serve in such remote areas 

because of the hardships they have generally to undergo 

therQ. As a result ,development programmes in 

such areas are affected adversely. 

2. After examining the various aspects connected 

with the problem incentives are now being provided 

to attract officient officers to serve in such areas. 

In the Ministry of Finance ( 0epartment of &penditure) 

O.M.NO.20014 , 3/83-x.IV, dated the 14th December,1983 

certain improved facilities has been provided for the clviii 

-an employees of the Central Government serving in 

the state and Union Tarritories in the North Eastern 

Region as also in the Andaman & Nicobar Islands. 

In that O.M. it is interalia provided that on comple-

-tion of the tenure of service in these areas the 

officers may be considered for 	posting to 

station of their choice as far as possible. However, 

it has been brought to our notice that this incentive is not 
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being implemented in practice in same cases. 

In this connection the Prime Minister has observed 

as under :- 

'After Serving a full tenure in the tribal areas 

the officer should have choice of posting thereaftêr 

I shall be grateful if you will kindly look into the 

matter and epsure that in respect of the services and 

cadre which are being controlled and administered by 

your Ministry/Department the officers are given a choice 

of posting after they have served a full tenure in North 

Eastern Region or the Tribal area in the various part of 

the country. 

Yours Sincerely 

Sd/-(K.Rarnanujain) 
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